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FOR RESDPTS. 

OFFICE NOTE 	j DAT_ 	 COURT'S ORDER 

2 - 	- 	- 	IL 	 . * 	__.___. 
Iht 	:c:1't 	Is t .7.94' - •. 	Mearo 	.Learneo counsl 	 ui' 

fcsrm -n 4 
4 behalf of applicant Shri Prasanna Kr. Mudol. 

v 
Q The applicant, is an. Elecric Fitter/TL/GHY •• det'sii' 

c under Respondent No.1 at'Guuahati. He has 

t)ated . 

submitted several representations to the ORM 

4 (Electric), N.F.ftailwar,; Lurnding for redressál 

of his grievances and to expunge adverse 

r 4 remarks and promot.On. His last representation 

was dated 3,5.93(AnnexurB-D). Learned counsel 

Fir B.Malakar submits for issuing a direction 

4 on respondents No.1 and 2 for disposal of 

4 'applicant's representation dated 3.5.93 within 

0 a fixed period. 

4 We have perused the contents in the copy 

0 of the representation. The applicant is going 

4 to retire in 1995 and some of his juniors 

4 superseded him. We consider that it is the 

• 

appropriate time for respondents No.1 and 2 

4 to dispose of his representation with effec- 

tive orders. 

4 1ccordinglY, the respondents No.1 and 2 

• . 
namely, the Assistant Electrical Engineer, 

O N.F.Railway,GUWahati and D.R.M(P), N.F.Railway 

Lumding are directed to dispose of the 

4 representatiOn dated 3.5.93 of the applicant 

O . 	 contd... 




